
REJOINDER BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

BY AN APPLICANT MANOJ KUMAR KAUSHAL IN O.A 646/2023 

 Firstly, I am thankful to the hon’ble justice and expert members of

NGT for  giving me a compensation amount of  ₹25,000/- (Twenty

five  thousand).  This  appreciation  reward  will  provide  me  more

energy for fighting against these types of illegal activities. I will try to

do  my  best  to  save  and  protect  the  environment  for  our  next

generation

 Sir, this Pandoga Forest area land is being used for money making by

the land mafia because the MLA(Now Deputy Chief Minister) of this

area supports the land mafia due to which the administration did

not take any action 

Conversation with Local MLA than Industrial Minister Sh. Mukesh

Agnihotri on his facebook page
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 Ex DFO Raj Kumar Dogra who inspected this area for industries in

2014 was a highly corrupt officer of the forest department. During

his  posting  in  Una,  Himachal  Pradesh,  he  bought

138Kanal(approximately  7  Acre)  land  within  5km  radius  of  the

Pandoga Industrial Area on his wife Saneh Lata’s name and he also

bought 3 plots at the roadside of the Una-Nangal highway.

 The  Industrial  Department  of  Una,H.P  deposited  a  sum  of

₹8,24,77,959 for the CA and NBP but I am sure this fund was used

for other activities and may be deposited in a suspicious fund at

New Delhibecause the data provided by the Industrial department

indicated one A/C no. SB01025210 at corporation bank, New Delhi is

a  suspected  account  number  because  the  account  number  was

changed with cutting by then G.M of industry Tilak Raj Sharma. A

sum  of  ₹77,40,900  and  ₹5,00,09,467  was  sent  by  the  G.M  of

industry  in  this  suspicious  account  number.  This  sort  of  activity

should be investigated as soon as possible 


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 Then DFO R.K Dogra used this money to buy huge property, fake 
bills, fake transportation of trees were shown in the bogus bills of 
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CA expenditure. I have checked two new plantation areas in which 
the Lam area was already a forest area. No plantation was done by 
the forest department in the Lam area. No wire fences and pillars 
were seen in the area. It should be inquired by the SIT. I met with 
most of the people who were mentioned in the CA bills but all of 
them denied and receipt of payment. In one case the Father,Son 
and Grandson’s names were added in the bills but they denied that 
they had gotten any sort of payment.
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Fake Bills made by Forest Department on a one family members
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The telephonic permission for felling of 9930 trees was given on 

25/3/2017 but the felling was already done in the years 2015 and 2016


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

 An ‘A’ category industry namely IAN MACLEOD DISTILLERIES INDIA 

PVT.LTD is set up in the Pandoga industrial area. In the EC granted 

by the MOEFCC, the instruction was clearly given to maintain the 

green belt development of 24.64% area and CER fund of 1crore for 

local school development and PP should utilize 10% (65KW) of the 

total power requirement from the solar power. But in ground, no 

any action has been taken on the instructions given by the MOEFCC.
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Photos  of  the  premises  of  the  IAN  MACLEOD  DISTLLIERY  INDIA

PVT.LTD 
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 Instead  of  using  the  CER  fund  for  local  school,  only  one  skill

development centre for girls is running in the Una city area by NGO

of this company. No funding was done on the local schools under

the CER fund instruction. No solar power project is seen in the area

of the factory premises as per the guideline instructions given by the

MOEFCC. Due to these anomalies this factory should removed or

closed from the green field industrial area Pandoga and EC should

be dismissed 

 Sir,  last  month the Supreme Court clearly said that Himachal  will

become clear from the map due to these types of illegal activities. I

think, due to these illegal activities, Delhi, Punjab, Haryana will also

be affected because water requirements of these states are fulfilled

by Himachal Pradesh so, this is a matter of four states

PRAYER

 Request to pass the exemplary order on this case for saving the next
generation as well as the nature 

 Pass the order to stop the hill levelling and deforestation of the Pandoga
area 

 Pass  an  order  for  the  enquiryof  suspected  account  number
SBO01025210 Corporation Bank Lodhi Complex, New Delhi (now Union
Bank of INDIA) in which NVP and CA has been transferred

 The  illegal  property  bought  by  then  DFO  R.K  Dogra  should  be
investigated

 The new forest plantation area under CA shall be investigated by the SIT 
 Pass the order for CETP 

Thanks and regards          

Manoj Kumar Kaushal
Applicant
R/O Kotla Kala, Lower Una, 
Himachal Pradesh -174306
Mob. No. 7807158170
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